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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.59 of 2000

Date of Order: This the 18th Day of June 200}1.

HON'BLE MReReReKoTRIVEDI, VICECHAIRMAN
HON’BLE MR.KeKeSHARMA ,ADMINISTRATIVE MEMBER

Si'\l{i‘i,bé'na Barman & GrS.'f"” o T ee XX Appxlicant.
All the applicants are at present working in the Group D
capacity in Postal Stores Depot, Guwahati under Chief
Postmaster General, Agsam Circle, Guwahati,
By Advocate Mr.B.KeSharma, Mr.S.Sama, Hr.U.K.Goswami.
l¢ Union of India, Represented by the Secretary to
the Govt. of India, Ministry of Communication,
Deptt. of Posts, New Delhi.
2« The Director General, Postal Services, New Delhi.
3. The Chief Postmaster General, Assam Circle, Meghdot
Bhawan, Guwahatie
_ coe Respondent se.

By Advocate Mr.A.Deb ROy, SreCeGe5.Ce

ORDER

ReRe Ko TRIVEDI: (VICE-CHAIRMAN,(J);

By this:épélication under Section 19 of the
Administrative Tribunals Act 1985, the applicants have
prayed for direction to the respondents to promote the
applicants under Time Bound One Promotion(TBOP) scheme
with retrospective effect from the date on which the

applicants have completed 16 years of contineous service

with all consequential benefits. The applicants are serving
as Group 'D' employees (Non Test Gategory) under the respon=-

dent No,3 Post Master General,Assam Circle. The respondents

have filed the written statement.

W

contd/=2,



The Time Bound One Promotion Scheme was introduced
by the Government of India by order dated 17.12.1983,. It ;;“‘
provided that the officials who have completed 16 years
regular service in the operatives cadres covered under the
scheme as on 30th Nov.1983 as well as officials which have
beén.completed 16 years of service from 1.12.83 to 31.3.84
will be given the promotion. The action will be initiated
by the heads of @ircles to convene the Departmental Promo-
tion Committee Megtings to consider the case of the official s.
As the applicants were not considered for promotion under
the TBOP Schemes accordingly they have filed this O.A.

The respondénts have filed the written statement where-
in they have denied the claims of the applicants. It has been
submitted that as the applicants belong to Non=Test Category
Group 'D! Claéa;;;ﬁﬁthey could not be promoted under the
TBOP Scheme, as claimed by the applicants. It has also been
stated that the Government issued clarification by order
dated 13th September 1991, 6th Nov,1991 and 15th June 1993
under which 20 % of the Non-Test Category staff will get
the selection under the Scheme as per agreement reached
between staff side and officials side in 1974. It is also
stated that such employees will get in-situ promotion to the
next higher scale. The copies of the Government orders,
referred aooveyhave been filed as Annexure -A{l) to the
Written statement,

We have heard Mr,S.Sarma learned counsel appearing
on behalf of the applicant and Mr.A.Deb Roy, Sr,C.GeS.Ce
for the respondents and perused the documents filed; In
our opinion though the applicants are not entitled for

the benefits of the scheme of TBOP ag claimed but their

M contd/3.



LM

-3

claim may be considered under the éubseqpent orders issued

by the Government. After they satisfied the conditions
provided therein.

Application is accordingly disposed of finally,

with direction to the respondents Nog.2 & 3 to consider the

claim of the applicants in the light of the Government

orders dated 13th Sept.1991, 6th Nov.1991 and 15th June

A w“
shallrhowever, no order as to costs,

&

| L 5
<K.Lf§;;é§§§§(”°d\/\*—~p (ReReKeTRIVEDI) 41

ADMINISTRATIVE MEMBER VICE. CHATRMAN
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. Thereafter, action will be initiated by the Heads of Circles
"1~ to convene departmental promotion committee meetings to |
f con'sider promotion 6f ‘the officials in the operative cadres !
“to the next hidher -scale of pay. The Departmental Promotion
Committee which-will be constituted in accordance with the
;j exdsting dinstructions applicablé to ‘the different cadres will
++| .aSsess the fitness of the identified officlals for
-~ promotioei ‘to‘the :higher scale of pay, The’ formalities ‘in this
.. .regard Shouldvbeucompleted_within a period of 3 months, The
... Rromotions to.the next higher scale of pay will be granted
;  Lrom the date. following the date on which the Identified
C .y |officials complete 16 Years of regular servicé, In case of.
'SETIﬁials;who have completed IR vears of service before
305»11,83, the promotions to the next higher scale of pay will
‘,ngeﬂeffecttfrom'qo;g}alcg3," —— : ~

(3 'Speciélueffortsthould'be'made at.all lémels to take
:  quick and prompt acti-n which should be monitored bv the Head

of the Circle so that the DPC formslities are completed and
proamotion arders issued latest by 29,2.84, '

———

(4) . With'effect-from. 1.4.84 onwirds the Head

C : _ s of Circles/
'1.DivisionaI‘Supfts;/Heaﬂ

s of functional units will icentify the
officials beldnging to the cadres covered under the scheme, ;
“who will complete 14 Years -of service wto 31st March of the
- next year, The Departmental Promotion Committee meeting will
o .o . be convened.before 3ath June to consider fitness 'of the .
‘- l.officidls completing 16 years of 'service in the grade: during |
‘the year, ‘pfficials ‘who complete :16' years of service pn a dete
- later: than that of convening of the meeting of the IPC will

be placed:on.the approved list and will he promoted th the mext

Y on completion of 16 years of

highetr scale: of pay inmediatel _
service, sybject to their being found fit by the DPC'andqsupject

" to.normal rules rel-ting to '

."ff_'higher,gradéo'thejnead of

: \ promotion, In respect of the: ' |
“officials ‘who complete.-16_years of service between the period
from Ist %Mpril to the date the méeting‘of‘the DPC 1ls convehed,
they will be placed in thé next higher ‘scale of pay ‘from the
.. Gate following the date they Complete 15 years of sefvﬁqévv‘
-subject to thelr being found fit by the PG, , . i
Ce e - = P Pt e o
.. (5)7 'As’soon as. the departmental plométion. committeed ‘£inalige .
", " the 1is¥s"of officials who are. to be promoted to.the next . .- |
the Circle will ensure that the basie
: gfade posts are upgraded to the Higher écale by 1ssue of 3 E
formdl sanction, distributing the highe? posts to dtffelent:
,Units.?ofthat{sucﬁlofficials can be plaqed on the highqf}grades.
e SR i . . S ‘ 3 ' Y ,
-(6) ““‘For promotions under the time~bound one promoﬁid’ischeme
, :the'normal.orderSirelatinq to.reservation for SC/ST ¢omhueities |
...will not apply ‘unless any specificiorder 'in this regird e, -
"subsequently"iSSQed, o L : oo AT
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’f};;j;;gpime‘Scagé“AssiStants;,Postmen

L next higher scale of

'Zﬁw}j o of the.régommendations of that DeC,

s of -prescribed norms (edd,:5
7f:iBorting Postmen - etc:) the number pf

) h . A B R - 4

SRR functional'unitsszhé?ﬁeduction will
‘.. ..‘.....Qf the- baS j;C'

e wlse, The total “number of posts in a ‘divisi

. .
l‘ :
i
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o
ed 1in

. ”1(7) . Thé”pay of:thé-officicialsﬁon thelr being plad 1
‘ ay-under the.scheme wi%l.benfiﬁggzt:

L p

uncer FR. 22—-C° v
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S L TR AL (I 1
- , Vfoicials'on promotion to‘th higher;scale .o -'pay..on
7 veomo letion Qf‘16=year5foﬁ service will maintain thelr. inter
©i . senlority in the lower grace for purposes of promotion o,
BRI nUperVigogygpostsfjugtified on standards T 0-ecC

Ehe interest of. the Senior officials who. may: not"be" e11gibl
Eérpromotion 4n' a particular ve :
26 years Gf regiiar service, , .

‘recommendation: of a subseguent; DPC, -In case,, however,'ian’ - -
'”Sffiéiai'ﬁﬁd'Is"bohﬁlderadaunﬁit;by a

X6 yeoard of service), he will los
& ' officials promoted te the hicher

BK
B

sqale-pfgpay.Qnggheﬂpas;sf

(9) In;the'operative‘cadres'covéred'by the' sche ;
-3 recduction will be effedted in the’sanctionedecsts-by;pha

iy Head of- the Ci:Cle/DivisionaI.Officer .

e cone in respect-

. 'grade!pdsts covered uncer the “séheme €.Gy:

' ¢ Grow D!

% cut will riot

IR

' 'basis, Iniother words, the 5

- e

e {ic) 'Similariy;iin respect of
sanctioned on the basis of pre
a. posts which-are Sanctioned

supervisory posts, which a-.
scribed ‘norms as well as prorc
outsice the basic
bpervisoryALSG posts, - Mail- @verseer

_ : Sanctioned posts will re .
A reduced by 15% en divi

.‘;@Cﬁétﬁong fraction*ofj;g and  abcve will be rounded off ‘to the
" next hicher integgr,~Here agaln the r

.. %0 1n this para ana the preyious para wil

»/ before 331-%2-83 and a certlficate should :

1. of the'Circle pPersonally, addressed to the Deputy. Direcyor

A qgneral(%)-(Byfname) that this has been done, - S
. Ty

-be given by the Head
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DPC( on completion of ™
e_seniorityrvis~a,v15:thetxu;

terise

This is to protect |

Lk

1

ar forinop—completion b7 . i

. o : P ol b ¢
but are promoted'onqthegbasisyoﬁf

.

eads of independenti",g

etCe - on a Alvisional
be effected office~

on will be taren into
AR becount;andiwithvimmediéte effect -the total' number of posis.
R R AR Iy be ‘recuced by 5%, While calculating the reduction, =~ -
“iC L fraction bf 5! and-above will be rounded off to thé next higher
j{,HSJ_.ﬁ_ipfegerc‘Thq‘Divisioqd; Supdt, will ensure that“the;peductionﬁis
-;;Hp;;r,sgftabldeistributgd-amOng various offices so that the Seryice is
S R U RSk disldfated'”It”mav“be noted- that as a result of this while
T ”« jthere-may‘notgpe any physical: reduction of staff strength. i7
' .AZ;.}{;smallérfunits,”igfbigger units the number &f posts reduced ray.
;Mﬁ¥”ﬂﬁ;§be'more<than'5%JW:T”'yq - e . -

grades as per

. sional basis, While 'calculating the fedw.

" . , eCuction should be suitably
ddstribyted among-the ¢ifferent offices, The‘exercisevrefe:red

1. have to be completed



ﬁt“n“:TCQntipue~tque.sanctioned on the basis

11, 'As Per the agreement with the staff side in the JCM

existing officials regularly appointed to any basic grade, !
,will not. pe retrenched-from Service as a result of 5% cut

in’ the basic posts as mentioned in the.previous paragraphs, ,
If there are not. sufficient vacancies in a Division to cover 5%
reducticn-'in the basic grade posts by 33<12.83, the posts

may be contipuedﬁto;the{extcnt necessary in order to keep
€S arise gas

.the offici@ls_iﬁfSeivnggiAs and when vacanci
' he -extra posts ..

“result Qf;newfdfeationj%;et}rement, ete, -t
- 4~Lretainedishéuldgbe_adjﬁstedisgainst them, - -
" SR s DL el A i oo

i

‘.. ‘12, " The'posts in operative ang Swperxvisory cadres will
‘of present norms
while taking up proposal

nt in:the different offices, care
Wil Be taken to;see¢ that the reduction of posts ordered
;w:-iin.thejye;t93983484;1$’duly_taken'into account and the staff
‘recuced in‘agiparticular ‘office even beyond 5% is not
-cteated,aga$d“iq;tbe next’ review of the establishment, .

sEeRVEY
B :

;1pntil-furthgr‘opq€rs& However, .
E Eor‘sanctionspf;gstablishme

o S S A S .

T}QJQ.-“After?inﬁr@@ﬁqﬁionﬁoffthe“sqheme,.the POsts justifieqg
'-fonlprescribedfStandar@s, both 1in the basic and the
‘-.supéﬁvisoryigrades}'may continue ‘to be sanctioned- on the

i '--basis of the ‘existirig norms, 'Cn Ist hpril of every year, .
'* a’S%-reduction in - the basié.grade<posts.and 15% 4in ‘ t

v*&;supervisory'pdSts>asjdescribed in paras 9 and 10, ' above

:%Wi;;sbe'effecteqﬁ;n“respepﬁfof-thé posts sanctionéed during' ',
: It is clarified ‘that -the

LU ECthe previous) inanoidl year,

i 5%, and - 35% cptSﬁrefeﬁred?tb“in-paras-9 and 10 in respect . -

tH”Vof’posts'exﬁStingfonwaoegl;83 will be effected imnediately « .

g }?oq’:GQlet'pf.thigﬂletter,-in any. case not later than v " . S

133632483 ©n"1,4,84 a'similar reduction will be.made in LR

- Ll réspegt ofAposts;sapct;qggdjbetween 1.12.83 ‘and 31,3,84, ' S
f'Thereaftcr,ghe;:gdugtioq;wigl be ‘effected on the Ist of .. St

t'April.every&yéar?in’respect of the

adéitionalipostS'sanctio@édgj- _f,:
: quriag.thé'p;evious financial year, o e Sl gdbel e

RS OES | | : R R

T .27 in bigger offices where immediately on introduction'of e

+ the schemeimore than 5% of 'the sanctioned posts were reducedi’ . . o
; in‘opjeﬁ'tOTmaintéin'5%~°utc°“ divisional basis, -it has: to. be-

epsured thut at the subsequent review of establishment of AR, ;3
. thaﬁnoffecerbnly;cXtra'posts Justified on time-test or St }
’-‘prgscribed'normS¢wilLTbe”$anctioned ard the extra 3
f cht?made'infpﬁquqfficeJal:eady'is not restored,
‘ R For‘example) in an office if there were 100 posts in '

basic !grade on-30421,83 and ‘8 posts

. are reduced in order to
“"maintain 3% cut on divisional basis,

' 92 posts would be o e

TTvRlakle with effect from 31:12 83" (lateat). 1o mobe equently | |
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'Aﬁai] Guprus ﬂl.:oo

= " The lncumbents of the.posts of Jamadars upto‘the":i

a review of establishment of this offiﬁe io domm and ‘the P

. total numb~r of posfq"ustifiec comes to ch than onlY o
3 :more posts will be: sanc'lonod for the oif‘ce mhklng the
‘ot al etLePtLJe numbtr of posts as. 950 - . b

l4a’ With éffeﬂﬁ‘from Lhc dete of introduction of the- -1 o

scheme, * he. officials posted against regular supervisory,
posts,. sancrnioned on standards will be entitled to draw:

_,VQVC-aL allowance as .ndicato@ ‘nvAnnexe-‘B" to’the agreement.

. Oﬂ'j«offlcialn who ‘hold supervisory posts will be. E
eiigible to .draw the special allowance and as such necessary
"adjustinents based on abuJoritj in posting will have to be made,
Surh of “he. senicr offlcials as are entltled to hold suervisory
Qosts end have to'mowe - .ovt for want of posts in the ‘stations
of their postdng where they are Wworking at present may be
‘allowed at thelr 'option to move out at the end of the current
anademic yeary Dut thev will bhe eligible to draw epecial
allowance only. when they, actuzlly work against the swetvisory
‘ poStSo Supervisory posts. carrying special allowance which

form circle oaore will haVe to be filled on c;ro1e basis basec
gﬂ sexuorlsyo

. B . Sy 3 . o :'

e [P I . . . . Lo s

SNy , PR
W e

1« “The incumbents of posts in. promntiﬂnal grades like Heaé
ostmen/Sorting’ Posbmen/Mail Cverseer 1mpto the extent of 10%

: the total number of posts in the basic grade aftcr 5% cut
from ghich promotion is made, will be entitled to Psa25/- per
month assspecial allowance. Posts in- Mail CJerSch/borting
,Po°uW0ﬁ. etc, cadres upto a limit of 10% of 'total ‘number of
posts in Péstmen cadre after 5% reduction should ‘be identifiedlf
ard the officials” holding these posts. mak be' given ‘the" special"
ailovance. The filling wp of these posts may:be’ cone on -
deniority. This" winl app]y to 10% of posts¢in the; ‘

fextent of %0% of the total number of posts in‘the’ basic
grade of Group Dt Test. cateqdhy ( including those’ of ‘
‘Jaradars creg»ed by uwpgradation of. Group D% posts) after =
effecting the 5% cut, will be entitled to g, 15/- pe“'month ‘:
aﬁ specisl Allowance, Such posts of Jamadar should be e v
identified and the' officiald holding these posts may be given

:pecial allowance, The £illing wp of tnese posts mdy be .
onid of 0 Sendority, 4 ‘ ) .f

QGﬁ With offcc* from 30,211,873, ‘pecial pay aanctioned for. basie.
iade posl® a3 charte .aliowance will be withdrawn, However, .
¢@AﬂLel vay on grounds such as for acquiring additional '
gFialifications, for special training amd fof‘handling ‘cash ;!
&pc, will contlnue so long as thesc posts are. held by the R
offlcials in the basilc grade unless -a special pay is prescribpd
)1 the high.r scale also, . , . G ’
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17. | AnneXe"C' to the Agreement gives p rticuh&rs of
the pos.s to-which. a“special pay/charge allowance sanctioned
at Present will be-withdra%n w1th effect from 30.11,83,

1{‘5_!\1

" masters Sh& tgaggysépg%seha owaggg g ﬁ?%gsgﬁg flfURéB e%'rth
be manned by-officlals who have completed 16 vears of service
'5? ‘and; huve been placed in-the' next higher scale of pay. In order
"to avold incanvenience to:the' officials consequent on the
"*intxoductlon of ‘the:ischeme” in mid: academic seesion, it is not
" “necessary .to; deploy\such officials against the posts: of single .
[handed and double;handed*Sub Postmaster immediately. Such
’ deployanL mayiibei-effected’ at“the ‘end of the academiC‘year.
charge ‘Allowance: tosthese- posts will, however, stand
*thdrdwn with effect from 30.11 83,

)‘-

19 .y For sanction‘of supervisory posts on standards in higher
grades in future the'posts justified as per exdisting standards
in the lower’ graﬁes before reduction will be taken into account
?OQ;, The special‘allowance for supervisory posts mentioned 1n
pﬂras 14.and 15..above ‘will not have the ‘characteristics of '

:.w_1 spe,la@ pay. The special allowance shall not count for any |
- purpOSe other than .pensionary benefits,. '

21, : P,Q, & R,,MQS ,?r\coountants e T SR o

~w“”1"’ﬂ3 ! PO & R M S Accounts, who are in the time- sCale of “5': i
L.pay: plus Special pay sareialso entitled .to. promotion to the’ e
{r'scale of~Rs° “425-640" on completion of their.total-16 years of,\v

.~ service, in, thetclerical grade inclueing the period they R
workeo as Accountgnts. Sy v

[
--.‘ h' ‘
+

*aaf‘ *However,‘the fofficials belonging to PO & RMS Annrunfan*n/. .
ca@re wno: have: chosen the s@ale of.pay_ of.pe. 290620 are not !
\~eligible for ‘dne“promotion’ on completion of -16 years of Seffice'
‘o An that soale. They may be given_an .cption to revert' to‘thé L
time scale of pay plus special pay retrospectivq,y»V1L“ V,"vr*
,eﬁfect from the.ddte they chose.the scale of pay ¢
m°380«620. ‘Thelr pay, on reversion to the time scale of pay will
“ipel notipnally ‘fixed with reference,to the pay in the time scale
*which they 'would have drawn plus special pay of Rse45/=. Theyi
they would be eligible for being promcted to the scale of Rsq
. 425640 on the basis of completion.of 16 years of service.in the
- “time”szale ‘of pay. The special pay granted o ‘them on notiona
l“ﬂbasis may beé' taker into act¢ount for, fixation of their pay EUbjeCt
-.to the conditions 1aid. down in.Govt, of Inclafs order No, © FBad

|
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"'vnder'their'7ursidiction regarpd
————ndeér’ their . on Tega

\
R 7o
e ‘et IS L e - N L
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.Thg Excess pay ang allowances which they might have'drawn'in
€ Scale of RPaY of g, 380..6 20 after fixation of thely pay
4dn the time acaLe,Qn'notional‘basis Wil not be recovered, The
SPPtion shoutg be exerciseq by all concerned Within a period of
“two Months “from the date of issue o these orders ape the option
&Xerciced once chall be final, :
122, 1nce it has been Cecided to give one Promotion to 511 N
' Qfgic*als who comlete 3k Years of Service in 3 Particular grade,
Officialg who ‘have ‘boep Eransferred unge
ManUaleuVOl&IV~fh the’ '

Same can
entire pPeriod of Service for p
Cover €7en officials who - ha
ANCLher "in the  sime cadre, The
to OLficials' yho iave baen ¢,
cadre £o anothe
Separately unde:.consideration

: ]
The following furﬁher
%S0 dssued, T CUTHAer

(4) Em'reSpect"éthh
- OF timpebouad one o

L.eoqy from RMS:

r Rule 38-of the pgr,
L€, are eligible Lo count their
romotiop under the scheme, Thi

' =S will
been transferred-frem~one Circle to

nding the scheme
N3ferred .under Rule %8 fropm one

Assistantsg to ro Aﬁsistants) is
° '

¢lérificatioqs and instructions are

a cer the scheme
; J“exPrOmOtlon.;the orders issued vige
33397 4.p1p, :

T dateg 15

P o7 (1B ITI(8) 11 Good 10,1

‘ Howeygrh Vacang
will be,fialed'i

(141) Thétiﬁtroductidn of the

p‘uﬁrsud nQ\c..a f . th e' new ech eme ..
[4V) . The offfciai. |
o

'-pbétq.in~théir§turﬂo

: » NI ) . . ‘.'
..\ - .'The Heads of Circles ang
" Sersonally*re$ponsible to ensur
issued srove, They will Qx?minc
* inciuding the @grQem0gt and, the
a"’;O'-f’a paras va r{ ‘carexf 1)3.!1?» and
. lpediﬁxousiimglementatlono»The
{ggnftor the Dr?drfss made in th
rene WL nTES .
1 ' ‘

; e T
seahanecdl ‘ R

21977 will stang

1/3rﬁ‘onxtbe,ba&is of g
| X shed“cn‘intraductiﬁn of
les falling under Lsg L/2£d quota

”accordance-with the in

oted K2 comlete 16 years of sopys; .
omoted to next highet o ey eors o
op:rativé'duties.unless-tbeje . may will €ontinue tg

"P&T Dte, N5,
Nance 0,M, No,
Withdrawn aftep:

épartméntal
the scheme, -

*:DQéﬁgﬁ to regular.superviséry :
ﬁﬁﬁinisfraine‘y-';:¢4‘_.t1‘
efimplementation“of the 21 be
‘the ¢nelosurcs to this lette&
dnstructisns contained in ineg
take all ‘steps for.its most -
Y will also be responsible to
eACircle/AdministratévejUnits
I3

ing fhefimplementatiOn of the
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B
‘heir attentdon 13 fpecifically drawn t
contadned 4n

o0 the instructiong
Para 19 LPeOATCim the ceortd
by them teo the '

fiente tn be gans
DRG (P) by name o :
The Heads of ercles/hdministrative effices may take -
immediata Steps to so* "2 a cell within the
Teyo deal with the

, existing staff
different matters relating to the scheme
Promction in their offices for this PUpose,
The Heads of Cilrcles

! _ and Aministrative Offic
‘Please seng 5 fortnight)y re

g OF timea..bou:l'd one
PRI

:‘ “-E- ;

es will
rogress report +o the Directo:ate
In the enclosad pProformy Cegarding inplementation cf the schem
of timesmbhousq one Promation, '

In case of any douht regarding imolementaion of the scheme,
i @ reference may be made by Heads of Circles to the &DG (mne

: Promstion Cell) in the pgr Dte,, which has been “Pecifically
~constituted(to ceal with the Matters arising ut of the implemenw
ntation of time bound ¢ m>tion scheme inp

Receipt‘of-

this letter m
P,H, Venkateswar

A ay please be ecknowledged to Shpd
an,-ADG (PE),

"

. Yours faithfully,

- : o " Sd/- s.k. Parthasarthy-
o | o - Deputy Director Gencral (p)

p——
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- Group'D*' official ef PSD/Guwahati are regular Departmental

‘Te, | /’CQ ,r- :

vue~ & o
The Circle Secretary ()4k4VLQXCbL¢ Y
g—

, AIPEU, Class IV, Assam Circle
/ Guwahati- 781 001

(Through the Branch Secretary,AIPEU, FSD/Guwahati Branch )

Dated at Guwzhati-~ 781 021, the 28th Nevember '97

Subs - Denying the benifit éf prometien under TBCP and
BCR scheme intreduced by the Department to the non=-
test categoery Group'D' officials ef PSD/Cuwahati,

Sir,

We are approaching vou with the fellowing grievances
with request for taking thu same with the Department for getting
remedy as early as possible,

That Sir, the P& Department has introduced one scheme
since Nov/1983 under which its employees are te get two premotion
during service - i,e, 1st is after completien of 16 years of
continueus service and the next is after cempletien of 26 years
ef service, Accordingly all empleyees including Test category
Group'D' officials are getting the proemotiens regudarly and i:
time whereas in case of Nen-Test category Croup'D' official th
same has been denied, We the under nam=d Nen.Test category H

Group'D’ efficials and completing the requisite length of
service required for thos= promotions, despite of fulfilling
of all required tenure and conditiens we are net giving the
benifit of the schemea for two premotion referred teo above,
Bx Denying ever due premotien the Depértment has dene gross
injustice to us. Test and Nen-Test category Group'D' officials =
are in the same cadre and Department has intreduced the said
promotienal scheme for all its employees alive, But xhm in
practice out of the same category of officials- scme have given
prometion under the scheme and others are being deprived en the
plea of Non-Test category. This is in our view is injustice.
?Being aggrieved, we the most unfortunate and lowest paid
employee of the Department fervently request ysur gocdself teo
take up our case at Circle/Central level apprepriate forum for
getting immediately remedy and obliged.

|}

Yours faithfully,
G) 5“(.1. NC'\/tc.L»L? (,'1/ r:S’Cu:a:c\
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Non-Test Category group 'D' staff working in Postal Store:

“Depot, Guwahati are as such not entitled to the bene fi t.

of the said TBOP Scheme. In the absence of the detailed
particulars of the representation mentioned in this para,
the respondents restrain from fumi shing any comment in

this regard.,

CopY.. of Memo attached to Dte's letter dated

17.12.83 is annexed hereto and marked as Annexure-A(l),

2. That with regard to paras 2, 3 & £.1, the

respondents beg to offer:no comment.

3. Thax. with regard to para 4,2, the respondents

beg to state that all the apnllcants hold dmup—-D(non-test)
category posts under the Superintendent of Postal Stores
Depot, Guwanata_ and pre sently working under the c‘i:u:ect
control of the Superintendent of Postal utores Depot,
Guwahati. Time Bound One Promotion Scheme is applicable
amongst others to gmup;D vtest?.category staff but non-test

category group-D staff are not covered by the scheme.

‘
.

4, | That with regard to para 4.3, the respondents

beg to state that as per agreement between the staff side
and official side, the scheme will cover regular depart-

mental operative emplovees in the P & T Department as
identified in the aforesaid Annexure excluding peons in

Circle Odfice. Postal Stores Depot is a part of Circle office



and as such peons does not come under the purview of

this scheme., The Chowkiders ‘are bom in non-test. category .
group 'D' cadre. for'which i:hey also do not come under the
perviev}v of this TBOP Slieme., All the d&ive officials
mentioned in this para were recruited in the non-test
group-D posts only.. |

5, That'with regard to para 4.4, the respondents beg_,‘

to state that as per &he égreement made in between the

official side and staff side in J.C.M. mentioned herein

above, the category of staff which will be covered under
the scheme are -detailed in Annexure-A(1). It.j has
speci fically beén mentionéd that group-D Test category‘
will get’the benefit of the TBOP Scheme, The applicant.
being bom in group-D Non-Test: Category are not‘covered
under. the said scheme and as such their submission is

not true and liable to be dismissed. This is also admitted

in para 4.6 of the application by the applicants,

6. That with regard to para 4.5, the respondents beg. |

to state that against para 4.4, the applicants being

' NoniTest Category group-D staff are not entitled for

TBOP though they have tompleted 16 years of services., No
such representation dated 28.11.97 as claimed to have
submitted by the applicants was received bg the respondents
Annexure-B in the 0.A. appears to have been addressed to
other-than the respondents and hence it has no relativity

and liable to be dismissed.

7. That with regard to para 4.6, the respondents bely to

--14/"



state that the nature of duty of both Test and Non-Test
Category of Group-D employees are different In case:of
test cabegory the employees require to perfomm such works
which will require literacy knowledge of the employees. The
Non-test.Category staff do not require to perform such
works. Théy_require to gward the govt. pr0perties, sweep -
the govt. premises etc. for which no literacy is must., as
_.suc_:h the ‘conten'tion of the applicants is not based on the
principles/orders Qf the government, For becoming a test
category Group~D, ‘a non-test category group-~-D has to pass.
through selection method. Until they pass through such
selection, they cannot be treated equal to the test category

Group-D staff., As such the clalm is llable to be rejected,

‘.Bo equate the test. and non-test category is a pol:.cy matter

to be decided by the govermment.

8. That with regard to para 4.7, the re spondents beg to
state that the statement made in this para is same as stated

in paras 4.4 & 4.6 above,

9. - That with regard‘ to para 4,8, the respondents beg to
state that the applicants xbeir\lg noh-‘test category Group-D
.aré not entitled to the benefit of TBOP Scheme in accordénce.
with the agreement made between official side and staff side

in the JCM.

10,  That with regard to para 4. 9 ~the respondents beg to

l state that the applicants mentioned in thlS para though

-

eeeS/=
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4
4¢1n1t1ally born in Neon-test Category Group -D were net prcmcted

L under TBOP Scheme as mentioned by the appllcants They were
premoted Gnder the acheme of Career Advancement of Groupdc
anc Group-D employees as adopted by the Government of fndia,
M.F. OM No. 10(1)/E. II1/88 dated 13,9,.91 and 6.11,91 and OM
No. 2-11/91-PE,ITI dated 15.6.93 under which 20% of the
Non~-test Category staff will get selection under the scheme
aE“Eé} agreement reached hetween staff si de and eofficial 81de
in 1974 in Departmental Council ( JCM ). Such empleyees will

(get in-situ promotlon to next” higher scale. The applicants
nenti@ned in- tbls para were given the beneflt under thls scheme

‘l — e
%Bd not under TBOP- Scheme. - e

) -

Copies of oM dated 13,9.91 and 6.11,91 and OM dated

15.6.93 are annexed as A(2) series.

11, That with regard to paras 4.10 & 4.11, the respondents
beg te state that the statements made in these paras are as
same as made in paras 4.4, 4.5 apd 4,2 respectively.

1z, That with regard te para 4.12, the respondents beg

tc state that the contenticn of the applicants is net true.
The eff1c1al mentioned here in this para were getting the

| prcmetlon under the scheme other than TBOP Scheme as
mentiened in para 4.9 abeve,

13, That with regard te para 4,13, the respondents beg

tec cffer no comment,

14, That with regard to para 5 ( 5,1 to 5.8 ), the

respondents beg to state that in view of the submission in
para 4 abeve,



e @

the grounds applied for are not based on facts and
tiuth.'l‘he aoplicants being born in the 'non-te st: category -
group-D cadre are not enta.tled to the benefit of the
ATBOP Scheme and as such the entire ground are not
sustainable in the eye of law and liable to be  di smissed.
However; recently another Sceme namely,l Assured Career
Progression(ACP) Scheme hgé beeﬁ introduced by the
govermment for those officials who are not ‘covered by
TBOP Scheme, This has beén circulated under D.G.Posts
letter No,22-2/99-FE -I dated 4.1.2000 under.which such .
employees will be beneflted The matter is under process

of implementation,

Copy of letter. dated 4.1.2000 is annexed as

 Annexu re-A(3)

15, 'That with regard to paras 6 & 7, the respondents

beg to offer no comment,

16, Thaf: with regard to para 8, the 'respondents beg to

state that in view of the facts and.circumstahce s stated
paras 1 to 5 above the rellef aoplled for is not just
and reasonable and liable to be rejected and the 0.a, be

A’di smissed at any cost,



VERIFICATION

I, shri «J . kadvﬁ\L |

being authorised do hereby declare that the statements

made in this written statement are true to my knowledge,

belief and information and no material fact has been

‘suppressed,

And I sign this verification on this MII\

the day of 2000,

/z‘@
DECL ARANT

ml&pn

: ok S

- POSTAL STORES DEPOT,
o iprtg €1 Guwaisati- 781021
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"v_l“;cduutmn <n the pasic grade posts g 31- ~12--03,|
: mey be oon atinued to the extels ﬂ\..CuaS&I‘j in onde
; “{ho officlals in Sorvico: As ond whed Vacancm
5— rosult of nov cpeation, T ctlrol.n,n\,, cbc., thoe
j Jl‘oLaLn«d should Lo adjusted © oinst thone
i , :
R i12 Tho posts 0 operabive and uupbrvmsory c«d
; con tinue. Lo be sanc tioncd o Who b'sms of pmes
% ? antil {urbher. orders. H9WC wvor, whixe taking u) oT J,uuu--.
Lthe ‘for sanctbiom O cota\)hﬂl"u,nt ,m[_dlfic,u,nt oLficus, Curt Gl
g of will pg Laken to soe thab tho roduction of .pojsts L Joriet ol
i ) oin the yoear 1983—-&» 1 duly faken into acconn“‘r, and Lne s tf AL
: ] relucet in & par"ticulm* offlc,c cven poyond 5% 15 not e 3
: cr«mtod again in tlo nexbt ToVH cu of tho ooty st wenbe _:;;c 1
: o S &
' i 13 AfLeT 1ntroduot¢on of the schome, tho polst jnstlfl-;-il wi |*
. ON- )rwcnbu\ _<t',nlaﬁl° poth in the parie dnd bthe ant
‘ sup u:vl,,ory gre uec;? moy crnbinue \,o ve .';r‘n';tiuﬂm\ sn the “,3
‘pasks of tho okl sting HOTING m A-,ri'L bi wavery veul P
a 9% reducti.on in the basic Erond pO sbs ol A5G 1 ctl
(- Supurv.u,ory posvs o5 chcr*bud in pares 9 and 10, avove STtk
Wikl Yo Cf.CCCtod L I‘Cg\)UCu of “tho por sy gan‘;tianct‘. during 'mofl"
,.';;‘ the priv 1ous_‘fmuncial yaar Tt is Gl park £l Lhat the o
i 5‘/ and 197 cuts referrad ©o "in paras 9 andd (10 1 N AN ol
of posts c,:x_vting on 30-11- ~83 will be offo s 2d wnm,uxwuu RN
on rocaipl v of Li__ isbber, in any caso no [ abor hwa | 2Ll
v _3 10-83 ¢ Qq ol EimLleT T sTaction i gAY I"u.dy in Loseil
;‘ Faopoech of povts sonctioncd petween 1—-1f_—C3 arcl 371 3=t 11~.‘»
:;? ',L'm,rug,ft,g,r the roducid.on will e effuched (ol tne L1sb o4
" Apml overy Yoar in rospec of the ddultl()nul pO.;vS g:IC Y ,_!
Vi doring the UI‘CViO\lo financml yaor . PRYs
- | ) : : LT
In pigheT officoa i cre gk Uin&’COlj{ an jm"roducm oIy ﬁ S
the schane mo YT than g% of ftho ”J\c‘uom,d O uY 5 SEINC TG ;cfk
(. 4n order bO maintadn g¢ cub on (ll'ilvional ba,xa? 14 hmt @8
N onsurct ~1ab ab the .,ub.,x,qucnt, revicw T os‘u:;bb.s\'-.r;f;nt o - 14,
% thab office only crxbra posts J\l;\;ﬂ_in'; o bimes cest o :ie)
proscrlbud noms will ve sancuionud St o o7 bes : o
cut made in b\xa’c fl).cc alveedy 19 ot restorod: ‘ r;
L 1h
| - Ror & cn LGy in an offsed if tacre wWou? 100 po! ,w’i K
' pasic prasa on 10 ﬂ—’lf’ and O pOBES :;ru ucd L.._)AL et oo
’ maintain % cub o l\’* sional D2EL (/'“3- 1'“ s aoul e QL
T ol loble with offoct from 3‘\"’\2—330‘:;‘C)~v) T subids C;{f
SO
i ' ' , ’, i),,‘ .
: { -
"y
t




SIS 2 P :
s ( -acadcmic yeal. Butb thoy_ will be oligible to draW,spcclal

b '{ C.-\‘ \\ .

v} g sendority.

55800 gpecial pay. on grounls such &3 for

ft'. N e ' )
F TR P SR A
Core Aview of e stablisnont of twis office 1s done and tho
; bl numberiolk PO S0 S jushificd comes to 103, then only
Coro:posts will be smcthiongd for the office makdng Wb '

v ‘odl{effectivavnumber of pasts as 99 « w
ot e l,- . '
Jlleet With-effect- from the dabta of sntroduction of the -

schemc,i tha officials posted against.reguldl Sup CIV1soTy
i posts sanctioned on stantand s ti1l be catitled Lo irav

. ..
e o e el T N

_ur"*fSpegiul allowance 48 indicabed in, Annoxa 1Bt o the agrnesment.

{ B oL ) . _ . /
f— .-Only‘pfficials yho hold Supervisory posts will bo .
,eligiblo-to»draw the Spacial allowa1ce.and os such necessary

A &djustmonts.bascd on,scniority-in posting vill havo bo be m2Ge.

. Such-of the senioT officials &5 arC ordbitled to holl Sugcrvisory
posts, and navo Lo mova oub for vent of posts in the sbavionsd
‘fof‘theirjposting vhere they ard wor King ak ureseny may be
a21lowod” atrtheir option o mOVE out at the end of the curront \ .

- ] VR Ll - .
‘_y:ulloygpce only when they aeburlly work agalnst the supervisory:
L“posgg.l §pﬁﬁrv1sory hosls carrying grecinl 21lowzn ce which

" form ci 1) D be Lill Zs5is pascd

‘ .
ol

15. The incumbents of posts {n prohotional grades like Moz
Phstman/ SoT tL0g po stmen/ iad 1, Over soer upto the axbent. of 10% .
., 0f tho total number of posts in tho Mdasic gradsfﬁftbr’S%’but
. from which‘promotion'is’madolfyill,bp“¢ntit1cd b0 f5._29/= per
month“as'qucial allovanca. Prsts in Lmiqfxygrggor/sorting :

o hostinény G%Cs catregs upto a Limit of 10% of total nuiber of

, posts in postmen cadro efter 5% roduction.should he idontificdf .
LY and *bhe officials,holdinu tlhose poghs may be given -the gpecial -
ME L allowancC. The filling up of theso posts may Lo done on S
0 sendoriby . ﬁhis‘will-apply to 109 of posts in thg case of ‘ -
s .j.Na;l”GuardsAalsar R . L
R T + L . : '
nekl xf'The‘incumbonts of the posts of Jamadars up ¥ .tho

NEE T sxtent of 10% of tho total nuaper of posts in the baulc S

. ~pado 0ol Group v Dt Tast catogor’/ ( incluling ghose of /
Yrmadars croatod by upgradation of Group 'D! pogbs) affar, \

Sn R

effecting tho 5% cut, will Ly ontitlad to Roe 15/= por ggxzh
- s Special Allowanco. g1ch posts of Jomogar should be” |
-y-identified'and-tho officials 1okiing theso posts may be gliven

Vo
I

nt L .
e spacial ol lowanca.’ The £i1ling up of thdso'pospﬁrmay be

. dono on. sonioribys S
S 46, Mith offoct from 30-11-93, s?ecialquy,snnctioncd for basic
v A gredo posts‘as.charge allowance'wlll pe withdroaine HowgveTy .
acquiring,add;tlonAl
graining end for naniling cash

PR g J
R quallilcatlons for special o
' Ls arc held Dy vhe

R ote., will can%inuo o5 long as those pos : o
SRR . 3 cial -pay 15 proscrlbui

officials in the basic prakc anless o S
“in tho highel gcala alsos«

P
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ot annexe 10 to the daeroement rivos FEEDARN o1}
lc posts to which a speeizl

b present will bo wit hdpe

4. Tho pusts of single-handed ang double hon
o Blasters which™Garsy ch5}@5‘5116%5565‘5%“5}030r
-\, be mannad by officials who have completed 16, 4
L\ 2Rd have beon plocod TR L4 ok hipgher . seale
¢t avoidTinconvericnco t5 th '
coointroduction of tlig scheme in dd acalcuic g
i o wNecassary o doploy such officinls
s handed and dowlo handed Sub Pystuaster immed j
p)ldeployment may be offecbod at the_cnd of phn
siCharge Allovance t9 thoso posts wild

withirawm vith offact Crom 30-11-43 "
L . \\\‘ T
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i viith offect fron
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ne

~

afninst thy

e

how:ror,

ERI T . o o
“"19. Ior sanction c¢i SRATVLI Sy posts on ston
pasts juziificd a

i . . B
[ e 0E2des An Lutbure tihe : a
f/\~'“-u%g,tho lower grades LoToro raduction w
N LRee T N
o rlf..)f:.t-; ¥ X .. . . ',
. --%204 Tha spacial allowin
iparas ik and 15 above vi
-2 8pucial pay.
sy PUrpose other
Jing L
amq;24?4

AL
\‘} €L sg"_‘T

¢8 for supervisopy PO
. 1L not have Glio charac
The spectal allowence shall not
than‘pcnsionany bencfits.,

ReQs & R, 8. iccountants

o

1

y Pu0. & RUMLS. scdounts
: h’frvpay‘plus;spcoiql )

oo scale of fs. 425-6&O,on'<omplotion of their i
! /[ servico in tho clorical Grade including the pe
y Morked as Accountants., . \

y Whu aro in Ghg

| However, tho officials Lolon;iing.
cadro  who have clpsen Lthe scals of pay of 5
cligible fer ono prawotion on_ cmylition of 1]
S iympu5§:§ggled'"ihoy'may be givén an optiiir &
o q.-time scalo ¢l pay plus upoeial pay rotrosge

- .| effect from tho data the

| k. 380-620. Their
|- ba notdonally f1
-which thoy would
thaey would bo
425640 on thg basis of conpletion
“time scale of pay. The speciall
.basis may bae token into azcou
 to the conditions laid doun in Govt. of Inddiat
- with dnnexurs bolow IR 22( Swemy!s conp:ilation.
cei e J ‘
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nxcass pay 2l allowances whidel, LYy Ll Bows S0 T

t° scalo of pay of I 3U0-020 atton Cixetion of tholr pay
in tho tine seale on notional basis will not bo TOCU/UT Fi -
sbion should be axurcisud Ly @ll concorne: within a period Of
two wonths Lrom tho tato of dssuo of theswy ondors and this optiom
¢xorcisod onco shall be final, ‘
A i ‘

Tho

22+ Sincp'dlt hag been docided to give ono premolion to &1L
officials who completo 16 yoars of sorvlco in a particular grado,
orficials who have beosn treasforred wader mile 30 of the i -
Hanual, V1.1V in the samg cudre, arg oligible to count thoix
entire poriod of sorvice {or pronotion under the schuuc. Thito will
cover ovan officials who have beon transforre? frem onc Gircle {5
another in tho samo cadra. ‘fhe quosiion of oxbeniing tha sciwe

to officialg who hawe been troensferre! under ule 34 f'ro;m ong
cadre to-another (e.p. from 'S Suesicoants o 20 hesistanbs) 1o
soparatoly unlor congidoration. | ,

. 'Tha fqllowi.ng farther cl?.r;fications 0 Anstvuctions &ro
also igsuad. '

(1). In'rogpect of the codrag which are covercd unrior Uho sclono
of ‘timo=~bounl o Prnowdon, the orders dasued vids W Dia. 1.
3119/ =210, 1 deted 15-0.7% ant diaistyy of ¥inangy O.i. T
T .7 (21 )~ B ILICA) /7 ctod 10511977 will stand wilbdrawn cltor
30.11.43. . . L A _ , A

QP

e (ii) Prowmotion to tho LSG 1 /31¢ ‘on $ho basis of deparimontal
. \\ gxenination wlll be abolichal on {nsroducsion off tho sehond.
R . . Ot 0

\

\
2 P . T T e ™ - R el Sos , ., {
Howuver, vecancios folling unlor LSG 1/21d" gquota w to 2A0.12.82 0 V)

| will bo filled in eccordance with tho instractions cn bie culject.!

(iii)Tho dntroluciion of the ‘schomo will not effect of ficinls who
havo alroeady: boen proaotedson regular vasis Lfrom the Loaic prelun
o the noxt idghor iradus belora 30.11.63.'Lm:‘.or.'-c:-:istin‘; TOLCS. ’

qcalo of pay bafora 30.11.03 will rarlhn block sonior to ibo

\
1
BN '\\ Tho officiels’ who havae olrozdy beon proaoted to the nexb highor
{
A\

ooy .
e
1~ .

\
R
A

officials who ara placod io:the next 1A pher SCaig 1.0 Ul Sulnes
of 1o now schamo. . : ‘ . L

) (1v) The officials vho corpleto 16 yoars of sarvica' and who ore .
promoted "2 noxt hichor scalo of pay-wilil gf.zﬂ;z'\x1q~1;f) periomi )
operative-duties wilasg they aro_nosted TIo TOEILLAT  SupoYvVisory | 7

\

postg in.thulr, Han. .

C 7 The Mads of Clrclos 2l siministrative OCUicoy will Lo
.por.'som.l.hr rosponsiblo to censure J':u;:.lcmv:‘:‘.t;.’.tion‘o;‘ tl}o calows
“Lassuod above. Thay vill exemine the cnelosure’s to thig lottor
including -tho Agroaaent anl t¥3 instructlons cont?;pa-;-d in “ho
aliova pzras vory carcfully cml tuxo 21l steps for 11;::‘1}:;5)5;0“

oxmeditious :i.r;-p‘_l.ornantation. gy will 2182 ‘JO.Z'CS‘Q‘?Z}SZLJ.I:‘J“'.O
monitor the prograoss Madg in tha Clrclo/Alnlids Tatlive NS
under their juri:;licticn,mgz;nlj_:g thie irmylemontablcn ol vk

scheamao.
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. A3y Government of India

| R . Ministry Of Communicationg dswam Cirie. .
, e Department of Posts et v

Co ‘Dak Bhawié,lNew Delhi-11 O oA WD

g e

AV | ~
oy - | 15 38 139)
-
No. 2-11/91-PE.I : Dated:~ .
} TR
Fh“-.
To et

ol

+'All Heads of Postal Circles.

SUB: -~ Cégeer advancement of Group 'C' and Group 'D{%
'y ' employees-Clarification regarding.

[ T e
' e b

£j | A refercnce is invited to this office letter of N

wemme=—==—@ven number dated 22~10-91 and 17-12-91.vide which ~— ~%]¢

_the Ministry of Finance (Deptt. of Expenditure) o

1‘(/ oM No. 10(1§ / E-1I11-/ 88-dated-13.9.91 & 6.11.91 ;.7,/ ’ |

. Were circulated regarding introduction of the

Scheme of atleast one promotion~in:sservice -

career of Group 'C' and-'D} employces ( caruer )
advancement of Group; 'C'_ahd 'Df employeces ) ~
on fulfilling .the following-conditions :=

CRNRAE X

(1)  Employees should have been directly recruited
o to a ‘Group C' or G;php"D:'post; )

. (ii) Their pay on apnbintmeﬁt-tO'such a post,
. is fixed at the minimum of the scale; and =

(111) Employees should nok. have been promoted on

t regular basis even after one year on reaching
. the maximum of *scale of such post.

2. . The Staff Associations have complained that
these orders have not so far been implemented
. by some Circles with the result the Group D!
non-test category employees-are deprived of
in-situ promotior to the next-higher scale of

paye. 1n view of this position, the following
clarifications are issucd:i= ' -

(a) As per the instructions of the Minlstry

of Finance in cases vhere promotional grades are
available the scheme can be implemented straightaway.

-oooc-o-?./"‘



. scale of .Hs.

]

P

T ——

() e . ~roup 'D!'. employees in the
750-940," eligible cmployecs will

_be considered for in-sity promotion to the next

"higher.scale of Rs. 775-1025. ;Similaxly,

i employees in the scdle ¢t RS.7775=1025 and

4 Ns.<1800~1150, will be considered™for promotion

toyﬁh@”*ﬁﬁéxﬁ~hfgher‘scélé”of”%?“gop%fygpfapd

¢ Rs,” 825-1200 rospectively. =

C)%#ﬂ:The”aBOVé’scar6§46f?pay‘howevér,3Will not

" be ‘applicably to employees-which are already
'.,covered by the Time Bound.Promotion Scheme”

(d9).. - ‘As'per the orders' of the Ministry of
. FinanCe if reoruitment to.any category of posts

© isrmade both by direct recruitment and by

promotion, a promotee willibe considered for
promotion from the date a direct recruit junior
to:-him in that cadre becomes eligible for

" in=-situ promotion. s »

(e) The promotion undex 20% gggectigﬂhschqpb
as per_the agreemént reached With the sta:if sice

in™*1974 i n “the Departmerntal  Council=(JCM)=vill
also remain”in~operation. | ’

3. The Heads of circles are requested to
implement the Ministry of Finance instructions
ated 12.9.91 and 6,11,91 before 31.8.93 in

r/o non—test categcezry Group 'D' emplovees in
accur@onfe Wit N : es/instructicns of

the llinistry of Finance. . Separate instructions
#4111 fellow in respcct oft Group 'C'.

4, . A copy of Ministry of Finance orders
dated 13.9.91 & 6.11.91 are enclosed for
zeady reference . s

Hindi version will follow."

=

A \
PR SN B RN |

. - "—H;.._
( Harindexr Singh )
Dir.{(Estt.)

Copy to:i- b
) N

f. P.S. to MOS(C): - | . .
2. P.S. to Socretaryq(Postsg. ,
3. PS to Member(F)/Member(D)/Member (P)/tenber(0)
5.. All DDsG/Dir. of Postal Directorate.

6, The Principal Dir. of Audit, P&T Audit Office
' Delbi, T

‘

4.. PS to Sdcs,Postal ServicesBd. and Sr.DDG(ILEDR)

W@

f

e o e
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7. A1l Directors/Dy. Directorg(rPostal) Accounts.
8. Officer in charge, APS Record Office Kampttece.
9. SPB I/ SPB II/. PE-II (5Copics)/ PAP/
FAP/ 'Budget (PA)/ SCT.: °
10...A11 recognised uniqns/assogiations'and
: federations etc. B '
. Dir. Postal Staff College, Ghazibad.'
All Principals Postal Trg. Centres.
Controllexr Foreign Mails, Bombay.
The Federation of All India SC/3T
. Employees (P&T. Deptt.,New.Delhi) CHQ
Flat No E-150 ‘A )

LIG Flats, GIB Enclave.
Delhi -~ 1100 97.

SWN—
- ®

*

. ';’.:: ;‘J.//.—v-—
, , ( Harinder Singh )
Dir. ( Estt. )
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| C%py of ietter No. 10(1)/E‘III/00"frcm Mioigéry of Fiponoe
abed-tath septi, 1991 | b Mﬁ

o0 .
S __,._,_O_LELC-EJLE‘.LQBE\.&’_Q\_‘_‘L._._
ST . )
Subs: - Carﬁar‘adVancemB
_emplovees. ' :
The undersigned is directed to say that 25 2 result
of the rccummqndations of the Fourth central Pay Commi ssicn
contained in para 23.10 of part-1 of its Renort, selection
Grades in Group 'C' ‘and Group 'pt cadres Were abolished.
The Staff Side of the Mational Couniil(JCi) raised a
demord forT revival of Selection:Grades in these cadreés 0N
ihe ground'that simultanéous Cadrc Reviews to provide for
romotional’q:ades/oosts were also required to be conducted.
The demand of the Staff 5ide for revival of gelectinn GT 603
could not bE ayreed tg. 1t was also fclt that there is not
much scope for creation of higher gradés/posts in most of
the Group 'C! and 'D' cacures be cause such higher grades/posts
can.be'idEntified only on functional justification.
Keeping this in view, ithe Government agreed 0 evolve a
scheme where by group 1ct and 'D! cmployees mdy get at !
1¢ ast one promotion in their service careeT. '

nt of Group t¢' and Group ‘D!

L]

A

it s e .

g

y been under consideration

2. This matterx has accordingl
for some time past and the president iu
troduce 3 scheme to ensurc ab lLcast onE
¢ ach Group igt and ‘D
This schem® shall be applicable Lo (i) employees
1t oxr to Group !

employ€e.
:1cd to a Group

\ who are di rectly ‘Tecryl

(-F\ posts; (ii) emp loyees whosc pay on appointhnt o such 2

‘ pos?t, 35 fixed at the minimum of the scalc s and (53.3) eirploy o
@en red on regqular basic cven after one il

¢ such post. The

maXimnum of the scale O

an reaching the
" the £51lowing basic featuxes s

gchems Wwill have
{(a) Group 'c! anéV‘D‘ employ®es who fulfil f1 conditions
~' mentioned at* (1) (13) and (1ii) . above will bc
considered for promotion in si to the next highecx

scale .

situ will be
of promotion w

(b) promation in 41l owed after follawing
due process ; ¢h re feroncE Lo seniority-
cum-fitnesse’

1
‘4

(c)The employces will get promotion sn situ to the nezt
highex scale svailable to them in the normal line
hierarchy of promotion. promotions madc on Lhe b sd o

of a qualifying or artme ntal e yaminatlion
biect to posscssing highcrt QUalificnti“,
will not be yrcated as p in the nocmal line
hierarchy for the purpost of these instructions. In

cases where no promotional grade is available, epastilaty
tional scale will be decided by the Ministzy of Financ®.

romotions

_ .
cantﬂ/w
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1

4.  These orders will take effect from 1.4.91.

»

S. ~Ministry of Home Affairs etc. arec advised to take
necessary action to consider eligible Group !C' and 'D'
eaployees for promotion in situ in accordance with the
schame. contained in Para 2 above. " They are also advised
to fumish details of posts having no promotional grade
in accordance with the provisions of Para 3 abovc st the
carliest to the Ministry of Flnairce. Every subordinate
authority should make a referonce to Ministry of Finance

" ' only through the'administrative Ministry concemed wiith
the speci fic comments of Finand al: adviser concemecd.

G In so far as the persons serving in thc Indian

audit and .accounts Department are concemed, ., these oxders '
~are being issued after oonsultation with the Conptroller and
Auditor General of Indias

sa/~
(B. KQMIR)

under Sccrctary to the ovt.
of Irdia

sttt i ey
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leltor

"Office lAemoxrandum

5

no. 10(1) E. 111/38 from Min3~tvy of Fins
of Eprnalture, datnd 6th NoV.,91

' Subject:- Career advdncements of Greup 'C!

The undersigned is dirccted teo refer to pora 2 of

and 'ix'Employows.

'
“y

Ministry's Office Memorandum of even number datod 173%h

LdOWn the condit
in_situ.

b e e . e

.dt. 13.9.91, in_:

“0.M., Group’ 'D!

promotlon

‘.indicated hereo,

3. - 1t is fu;thor clar;fled that para 2{c) of
2.9,91 ibhid only provides for proteciion of age of rebivaen
if a CGroup PR
y:for in situ promotion to the scale of Rs. 825-1200 ,

In other viords,

“the lowast Group 'C!

, situ promotion is
“next higher scalc ava available in
;frequlslfe conditions are fulfilled.

.o the satisfaction of the conditiong prescribed in th-

the orgaulsatlonv.
_ of employees in ithe scale of’ L“
rSlrnllarly, ‘employees in the scale of Rs. 800-1150 arc to he-
I zpromoted to the scale’of ‘Rs. 825-1200.
"'partlcular orqannoatlon promotlon
t"are required to be mede in a highex
in accordance With
‘ln 51tu promoLJon will
promot*ono aTe made in Lhat OT¢ ganisation. '

in terms of
to be
the linec
In

employees in the scale orf
PR -normally bhe considered for_in_situ promoLJon Lo
vanwi"*’hlgﬁer scale of Fs 779-1025 as that-is the nn/L a»nl;auh

CUftrgcale in most of

r50

\.h el
also be dllowod

'D' employees

scales of p=ay, he

of Group.
scale
Pules of

“+ September, 1991,on the subject mentioned above .ihich Iovs
ions subject to which promotions
Sonie Ministries/Deptt. have dosircd
paxtlcularly in rcqard to pdra 2(d) thornof

can be
clarivica’

pDara ?(u) 0t Tk
aldoverd only Lo tho

of ,,,onV'LLofr Lo whe
othesr wwords, subicci
soidd,

Ls. 7O0--0d0 w111
the neat -

is the case fox

17)*10) ans agor

1 in

Howviegvern
"D employens
cado

ingtens of on ‘
Brecnud fanin

,
i,

to the scale to vl

imOCHMVw: cl*'

vill not 7011% o

o ftx.attalnlng ihe age of 28 years but will retire a2t the
.'}(;fl agO Of OO YGaI -

¢

ﬂ;,A. ALl Administrative Ministries/Deptt./Onganiszatici: -
s are'loqueqtec to ensure strict ancd corxect dmploment-iion o
-of ~ the provisions ront31nco in  this Ministryte O.il. o
dated 13-9-91. : ;
‘ 4@/
(l.). 1’)
U ER )ltillaxx e
GOVT. OF THDI/A.
.

an’f 2

o
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" No., 22-2/99-PE.T "

. ‘ ~
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S ﬁb ABSAM CIRCLD
COVERMIENT OF 11&{{0 Queokart™ 1

HL{LSTHY OF COMMUNICATINE ¢, oY
DEPARTIENIT OF POSTS. -
DAK EHAVAN,
) .' ‘ **

*

'

[

Dated the 4th January, 2000

[ N o 1 e 3
L.,

’ . ot
. . ,.bl|.

TO . St ., .
\ . . 1

Al)l Chief Postngsters General

' I
]

- Subject: * Implementation of Assured Career Progressiom

(ACP) Scheme in Departaent of Posts,

o
PR

sre

The Government has accep ted the ‘Assured Career

Progression (ACP) Scheme for the Central Government

Civilian emloyees as recomnended by the Fifth Central
Pay Comnisslen, with certain modilications, Accordingly,
Departnent of Pérsonnel and Training has issued Office
iemardndum No, 35034/1/97-(Estt. (D) dated migust 9, 19yy
incorporatlng the details of iaplexmenting the above

mentioned scheue, '

2, The question of rextending the scheme to Fostal
emloyees vas under:exanination {or soae time, After
careful congideration:of the contents of the.aforezoid
order regarding tne ACP Schewme, e Department of Posts
has decided to {mplement the ACP Scheme in respect of
Group 'B' posts and: in.respect of those Group 'C! & 'nt
cadres/posts whlch are not covered-by One Time Bound

‘Promotion(OTBP) Schemes and’ Biennial Cadre:Review Schomes
-as per the orders, Issued from time-to tlme,

3. A copy of'DOP&I O.M.No. 35034/1/97~Lstt, (D) dated

09.08.1999 is enclosed for implementation of the /(P
Scheme in respect of .all.such-Group 'B', Croup 'C' 2nd
Group 'D' cadres/posts in the Departuent (Poestal slde)
vihich are not covered by the existing time-bGound sdicmes °

‘8s Indleated. In para 2 pbove, A1l the Hend al Cireles/

Units are re-uested’ ts lzmediately implemernt the AUD Scheope
In respect of the'eligible Group '¢! & 'D' officicls,
otrictly followifg the, guidelinos oi Departinent ao
Fersonnel and TréLnLngégtipulated in'the eferrezzid

Of{fice Momaraudum. In case of any clarificaricn/w iduen,
the matter .aay LE 1nCagrivd tee CFE,1 S=sctiien of the
Nivectnrate,

v

—— i,
». .
4

@
Vs

“

oo AN NEX UE ) (2)

6——(/‘\»«-,
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1 - :  The Screenlnd Copnittee for.ihe purpose of provessing

L S the nases for grant of venefits under e 4Cp Scheae ino 0 : 2
. B . PR . “+7 [ -1 kn . .0

e Lascordainte with rera 6 o< DOr&d 0. .o, 35d{h/4/q,*ustt.(n) . 5

e COnstituted 1mmediately . i

o 8i%ed Auaust 9, 1999 should o
' d or would

. ko ccnslder the cases thab nave already mature
“,be.matunlns up to piarch 31, 2000.",

eme in respect of eligible o
cludes conetitution of o

Grou B“cadres/posts'which in _
{he uvcreening Comzittee and conducting the meetings

1 _ oy thereof, shall be dealt by the respective‘sectisn in -
i o o, tae jirectorate handling the prombtians for the Group '
‘ T cadres/posts. o :

Lo . ~ 6. - It may be noted that fihancial-Upgrpdatipn ander

| . S the,scheme*shall be given to tne next higher grade in
P AT accordance vito the existing hierarchy in a cadre

B ;~Category'of post without creating nev posts for the

i Ja i purpose and in case 5f ‘isolated posts, in the absence
wo1oof definedvhierarchical_grades,_Linancial ngradatiOHS

.. shall be glven {n, the immediately next higher(standard/
common) pay scales as;Lndlcated‘in Lnnexure - 11 of DOREST

" srders.

if' . f:“ . 5. Im?lementatian 5f ACP Sch
A ‘ 5

T—

e et e o 4% 4 S it

. L
. 7. The contents of para 5.1, Annexure 1 of bopeT office . {
. memorandum dated Aupgust g, 1999 ﬂhould~be.strictly
v ) R followed while giving financial upgradation tc an
P ST employCE. The Chief Postmasters.Ceneral should ensure
A L that the officials who hhave already avaliled regulay
promotion cduring the prescribed period (1€ and. 24 years)
are not glven the respective financial.upgradation under
the ACP Scheme, The regular‘promotionslavailed from the
grade in which employee was appoihted as,dircot_recruit _—
chall be counted for this purposel ' ‘ ’

. . R

S Ses If during the iﬁplementation.:f ACP 3cheme in the -

SN field unlits, any d4fflculty arises due to exiztence :
SR T T of any other t Lne bound promotisn eche.ne in respect of

any cadre/group of post the matter <hould be rejerred

to the PE.I Sectien of Directorate.. : i

—

om Qth kurust, 1999

g, These orders shall talee effect £
| dated 9.8.1999.

gs'mgntiongd in para 3 of rorT O.M.
1Q, Orders 'for 1mplementation of ACE Scheaw? of emplayges‘
of ﬁne‘Accounts and Finance, Civiy Vinu(?ostal) ehe. are -
bLeing issued reparately by the respective wir.gs of the

hj rew 'h."l.‘f\‘i'.(_’: .
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11, This issugo awth tne bOnLUer]LP of Internal Finano»
Vide Dy No. F.A. -0l dated 3.1.2000,

l rd oj‘\/\i

| (hadntll Uabral Sharsa)}

j ' ' . Acstt Director General( Estt.)

I Copy to: '

et )

1, ;Secretary(R)
2,, «Member(0)/Menber(P)/ieaber (D),
7)

‘ ,."’11 Senlor DDSG/ A11 Ly. Director Gencval/Secrot
| R RV (p S.B.)/. JS & FA. A
|

o~ ety
f& ‘ ;fh:thxeutor, rastal staff College, Ghaziabad,
, Yo 9. Chief General Manager, P.L.l., Chanasya 'unl,
: ~New Delhi, | ;
} ) 6. Chicf Genergl hanacer, R.D., Dircctorate, Malcha
/ | Marg, Hew Lelh;

7. The Prlncpolljirector of Audit(Postail), Delhi-u4,
8. » birector of Accounts(Postal), ielhi-nd,
9. A1l Directors of Postal A/Us.

ct N

10.aAddl. Director General, Ay Festal Service Coips,
| * R.K. DPuraz; ifew Delhi-1-1Ycb,

11, Chief an"Lneor(Heaoqunrter ), 01\11 Yiing,
' A2, Pobfal Accounts wing.
- 713, A1l Directors, Fcstal Training Centres,
14, Offlcer in Chafge, (LS Record Qifire, Fasritor,
" 15. All Sections of the Directorate, '
' 16, All recognisad Unlfons/issoclaticns/Fecs o rivne,
17. Guard file, .
jS. Spﬁre Co?ies.

19, 806/ SER 1/ SR-1U (2 coples) for dur orucnsi,y
of the rinvaers)

t -
N R
\-\"!\‘ C( \_) :‘ . : .:.‘.._-—
e ' (-’:,‘-:. “'”|'1i_‘-""'.)
ooty Ortdrer (240, 7))

et
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